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In tbe MA 252/99 the petitioner in the OA wants to
implead ong Nrityunjoy Chakraborty gs private respondent No,s5, It
fs submitted by Nr.QhOsh that private respondsnt No.5 has been given

appsintment in the 1mpugned poest ef EOMP, Kantaberia Branch Office,
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After hsaring the contention of Mr,CGhosh and Mr.Mukharjee e are of X

the viey that the said persen is g necessgry party to this application

and we direct Nrityunjoy Chgkrgborty to be added
Ne,

as priuata respondent
SeMr,TsSarkar, counsel appears fer the gdded private respondent Ne.5

matter has already baen admitted, Mg, 8.Mukherjes, 1d, caunsal for the

official respondents prays for extension of time to file reply. Such

raply by official anq private respondents uithin 4 weaks , Rejoindar

if any be Filad ulthip 3 weeks tharegafter. Liberty fs given to mention

fer early hearing of this matter after reply and rejoinder are filad
MA 252 of 99 therefore stands dispesed ef.

_— |
MEMBER (A) : VICE _CHA IR MAN
|
|

in



